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I as per Hon'blP Sri R.Rangarajan, Member(Adminlstrative) X
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Heard,
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The apblicantﬂ\herein submits that he! was initiqily

2. ¢
' |
engaged as Casual Mazdoor under the control of the respondents
with eftect Iruwm sezeacw. - . B J
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1.3,1988 to 20,6.,1988. He was lastly engaged from 1.1?.1988
|

to 30, 6 1989 and thereafter his services wefe terminated

l

and later he was not re-engaged. This OA has been filed

praying for a declaration that the applxcant is entitléd

|
for reengagement as Casual Mazdoor under the control o# the

Telecom District Engineer, Nizamabad in ter#s of the ihst-

|
ructions issued by the Director General, Teuecommunic%tlons

and also as per Lr, No.TA/LC/l-Z/III at. 21- 10-1991 and

NO.LH/M;:\...\_.,-, ——— o |
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that the action of the respondents in not reengaglng ﬁim

|
as illegal, arbitrary, discriminatory and violative o#
l

Articles 14 & 16 of the Constitution of Ingia.- ”
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3. As per the details given by the applicant, he #as
i

not engaged .after 30.6.1989.[1} Hence, the:question qﬁ condoni

. |
the break does not arise. As such, he is jnot eligib#ﬁ to
_ . |

claim senierfty'on the basis of his earli%r service in
different epells. : | f
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4. In'view of what is stated by the applicant, #t
has to be presumed that he had gained some experience in

the work in the Telecom Department. So, it is in thL
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interest of the department, if he is enga%ed in preﬂerence
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to x freshers whenever work is available. So, the onlyH

[
relief that can be granted is to direct the ?nd respondént
mce

to re-engage the applicant as Casual Mazdoor| in preferj'
1£f the %pplicant is

to freshers whenever there is work.

going to be engaged in pursuance of this order, none shhll

be retrenched who are already in service, i
| |
5. The OA'is ordered accordingly .at the admissio%
: [
. stage itself., No costs.[ : | f
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1. The Sub Divisional Officer, Phones,
IJ

Nizamabad. wiw
2. The Telecom DlSt Engineer,

3. The Chief General Manager, Telecommunicatibn,
Doorsanchar Bhavan, Hyderabad. g I
copy to MIMK Venkateswar Rao, Advocatev CAT.Hyd,
Sri. CGSC.CAT. Hyd. H
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6. One copy to Liprary, CAT.Hyd.,

/o :
/ |
%2}9‘& "wj@ | 'l ﬁ



i

TYFED BY - CHECKED BY
COMPARED BEY HKPPROVEL Y

LI

IN THE CENTRAL ADMINISTRATIVE TRIBU A
HYDERABAD BENCH AT HYDERABAD

THE HON'BLE MR.JUSTICE V. NEELADRT RAQ
: VICE~CHAT RVAN
AND

THE HON'BLE MR.R.RANGARAJAN 3 M(AZMK)

DaTED: ¥ - ) ~1994

ORBER/ JUDGEMTN 5

e —

‘ MQA./R.I\/C.J:L.—I—\JOQ

in
o.ans. 1§73 C\'&/

f.A.No, (W-po

Admittéd ang Interim difections

o e - issueq . Coon
e";“".” ) .
Alloweld,
,' . lisposed of with diréctions,
{

b l .“':‘ " - m ) t
o ilsmigsed. 3 f@,
B iom _ o ¢ "“< N, Y
: ' Di.smissed as withdrawn

lssed for ‘default.

[ Dis: g
Ordelred/Re jected

No orf¢der as to costs.

#
’






